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9,0RDER M. 6.8.2002. 

Ne appeared for the 

applicant on 30.1,2002, and the case 
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ft ice note as to 
.Cf 	Date of 
	

Order with Signature 	 action (if any) 

	

Orde' k, Order 
	

taken on order 

was adjTiinred to 1.82002 as last 

chance.Again on 1.8,2002 none 

appeared for the applicant and the 

matter was posted 	today .Today also 

despite repeated cl1s neither the 

applicant nor his c:unsei appeared. 

Sufficient opaortunity has been given 

to the applicant and his counsel, 

Therefure,we have come to the cOnclusi 

that the applicant is not interested to 
L 

'Qarouc his case • Theref Ore we dini iss 
but 

t h is C.A.  f or d ef au ltLwit h out any order 

as to wsts. 
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